
 IN THE CENTRAL AQniNlSTRATIOE TRIBUNAL
PRINCIPAL BENCH

NEU QELHI
****

lo/'"R.A.No. 142/95 VLV of decisions '|
in ,

0.A.No.2519/93.
•i

Shri H.R. Sharraa,
r/o 34/D. l*l.E.S.,
Officers' Enclave,
Kotuali Road,
Qelhi Cantt - 110 010.

versus; ^

1. Union of India, through
Secretary, Plinistry of
Defence, New Oelhi-llo Oil. '

r\ 2. Engineer-in-Chief,
Kashmir House, OHQ PO,,
Neu Dslhi-110 Oil.

3o Chief Engineer,
Western Command,
Gandhi l*lanir,

4. Director General, Naval Project,
Uisakh apatnam,
Andhra Pradesh,

5. Chief Engineer, Delhi Zone,
Delhi Cantt,

0 ORDER (BY circulation)
\

This is  a Review Application bearing No, 142/95

in O.A. No, 2519/93 filed by the applicant praying for

revdeu of the judgment order dated I7th April, 1995,

2. I have carefully perused the contents of the

Re vieu Application, The applicant, after referring to

the provisions of 0, 47, Rule 1 CPC under which a review

application can be filed, has tried to show in the
I

review application that there is a mistake or error

apparent on the face of the record and there are suffi-

' cient reasons and other grounds on which the review
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application should succeed. The  jiid^ent in^original

application uas delivered on 17.4.1995 snij after hear

ing both the learned counsel and perusing the record

and gi ving reasons for dismissing the application,

A perusal of the review application will shou that uhat

the applicant is trying to do in this case in the garb

jP?j^   of review application is     to seek appeal theagainst

judgment. It is settled law that the instrumentality

of the review application cannot  be used for this purpose,
✓

merely because the applicant feels that the decision/

judgment is wrong. No error apparent on the face of

the record has been pointed out and review application

cannot be the remedy for seeking relief in the cir oJrostances

mentioned therein. It is also seen that   no new ground

has been raised in the review application which cOuld

not  have been raised at the time when the applicant was

heard in support of the original application.

3.  In the light    of what beenhas stated above,

the Review Application is rejected.

  (Smt, Lakshmi Swaminath^rf)^
rierober (Judicial)
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